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India bags bronze, first hockey
medal at Olympics since 1980

MIHIR VASAVDA
Tokyo, August 5

GOALKEEPER P R SREEJESH
sprinted towards the far corner
of the field, slid on his knees,
pumped his fists and roared at
the empty stands.

He jogged back, paid an
emotional tribute by lying on
the ground with folded hands
in front of the goal mouth,
somehow found his way to the
top of the goal post, made
funny faces and laughed
hysterically.

Moments earlier, the joker
of the pack had played his
biggest hand.

With just seven seconds left
in the playoff, Sreejesh parried
away a goal-bound shot. And
with that one flick of his hand,
India exorcised the ghosts of
41 years of barren ignominy,
ensuring a 5-4 win against Ger-
many and a bronze medal in
the Tokyo Olympics.

The last time India won a
hockey medal at the Olympics,
cricket was still the country’s
number two sport, the BJP had
been formed less than three
months before, tensions be-
tween Iraq and Iran were be-
ginning to simmer, the Cold
War was at its peak -- and the
USAhad defeated the USSRina
dramatic game of ice hockey
that was labeled as ‘Miracle
onIce’

That was 1980. On Thurs-
day, the heist coach Graham
Reid’s India pulled off on
Thursday was no less miracu-
lous.On an incredible morning,

The Indian players celebrate their victory over Germany in Tokyo on Thursday. India won the

match, 5-4, to claim the bronze.

India went 1-3 down to Rio
Olympics bronze medallists
Germany, equalised, then took
a 5-3 lead, and conceded an-
otherlate goal before surviving
a barrage of attacks until the
last second to record alogic-de-
fying win.

Sports fans will know that
no one beats Germany -- mas-
ters of 1-0 wins -- after going
down by a goal especially in an
Olympic medal match.And the
scenes that followed had to be
seen to be believed.

Hockey sticks flung upward
came cart-wheeling down; the
players hugged, danced and
rolled over one another; cap-
tain Manpreet Singh collapsed
to the ground, shouting and
slapping the turf; Simranjeet
Singh, whose two goals played

Dahiya wins silver:
‘this is okay, but
my target was gold’

MIHIR VASAVDA

adecisiverole,ran aimlessly on
the pitch, the rare occasion on
Thursday when he looked clue-
less; Reid, the Australian be-
hind the team’s new psyche,
jumped in the dugout with
childlike joy; and in the stands,
men and women sobbed.

India's hockey team had
once again captured the imagi-
nation of the country.

“I don't have any words,”
Manpreet, who stood up to
German aggression all through
the game, said. “All these years,
when we returned from big
tournaments without a medal,
the disappointment was
greater, the regret was greater.
So this time, we were certain
that we didn’t want to go back
with any kind of regret, any
‘what ifs””

PTI

These “regrets” and “what
ifs” had defined one Indian
Olympics campaign after an-
other and overshadowed the
glow of the eight medals that
the country desperately clung
on to for four decades.

Indeed, after 25 minutes in
their bronze medal playoff on
Thursday, this Indian team
found itself almost in the same
position as other sides of the
past. The Germans had bullied
them into submission with
their in-your-face aggression
and raced to a 3-1 lead inside
the opening half-hour.

It would have been tough to
imagine an Indian team in the
past standing up to such intim-
idation and fighting back. But
this generation of players,
toughened by the Hockey India

League and a Junior World Cup
win in 2016, came out hard to
score four times in an en-
thralling display of attacking
hockey. And they did that with
discipline and fitness -- the
credit goes to strength and con-
ditioning coach Robin Arkell --
while not giving up on the old
Indian flair.
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SOMANY CERAMICS LIMITED

(Regd. Office : 2, Red Cross Place, Kolkata, West Bengal - 700001, CIN: L40200WB1968PLC224116)

EXTRACT OF STATEMENT OF CONSOLIDATED UNAUDITED FINANCIAL RESULTS
FOR THE QUARTER ENDED 30.06.2021

ITIS THE BIGGEST dilemma for an athlete at the Olympic
Games: do you lose gold or win silver?

On Thursday, Ravi Dahiya became only the fifth athlete
in India's sporting history to win a silver medal at the

(Rs. in Lakhs)

Particulars
Olympics. But when he was told to go backstage for the 30.06.2021  30.06.2020 31.03.2021
medal ceremony, he trudged across reluctantly. L°‘talp'"°ff’t"f“e ft?"‘ O?e;a(‘:'f‘s t fonaland/or extraordinary ffeme 32'2‘;‘5' (136597‘;2) 1-6;560 2"1‘;
. . . et Profit for the period (before tax, exceptional and/or extraordinary items . )
ljlven onthe G.ames pOdlum’ the hlgheSt pOIHt ofanath- Net Profit for the period before tax (after exceptional and/or extraordinary items) 555 (3,576) 8,366
lete's career, Dahlya had thelook of someone who had been Net Profit for the period after tax (after exceptional and/or extraordinary items) 348 (2,637) 6,127
forced to stand there. His glum face stoodin sharp contrast Total Comprehensive Income for the period [Comprehensive profit/(loss) for the period
to those of the other two winners as he picked up the medal (after tax) and other comprehensive income (after tax)] 348 (2,637) 6,268
from a shiny tray and wore it around his neck. E:‘:"Y ESh"’_tre Capital 848 848 . i‘:;
. . er Equi .
“What’s the point of this?" he asked later.“I had come Eamingqperyshare
. . . e
herewith Ol’lly one target: a gOId medal. This is OkaY) butit’s Basic and Diluted (Face Value of Rs. 2/- each) (before/after Extraordinary item) 1.05 (5.19) 13.62
not go]d.” in Rs. (not annualised)
Perhaps, Dahiya will smile when he learns of the impact Notes:
his medal has all‘eady had. Hal’Yana'S Nahari, Dahiya,s vil- 1. The above is an extract of the detailed format of Quarterly Financial Results filed with the Stock Exchanges under Regulation 33 of the

SEBI (Listing Obligation and Disclosure Requirements) Regulations, 2015. The full format of the Quarterly Financial Results are
available on Company's website (http://www.somanyceramics.com) and the Stock Exchange websites of BSE (http://bseindia.com)
and NSE (http://nseindia.com).

. These financial results have been prepared in accordance with the Indian Accounting Standards (Ind AS) prescribed under Section 133
of the Companies Act, 2013 and other recognised accounting practices and policies to the extent applicable.

lage,is all set to get a brand-new indoor stadium. Of course,
the wrestler didn't know that yet. He’d kept his phone
switched off for several weeks, not even speaking to his par- )
ents to avoid distractions.“But if  had won the gold medal,
I’d have felt better,” he said.
Dahiya bowed out in the final of the 57-kg class but not
before giving a massive scare to his Russia rival and two-

Additional Information on Standalone Financial Results:

Particulars
time world champion Zavur Uguev in the 7-4 verdict. 30.06.2021  30.06.2020 31.03.2021
Dahiya had qualified for the final with a bunch of stun- Total Income from operations 32,552 16903 163,015
. lifvi dwi Wed dav. includi . Net Profit before tax 779 (2,295) 7,649
ning qualilying round wins on wednesday, Including a cin- Net Profit after tax 579 (1,712) 5,590

ematic takedown of Asian champion Nurislam Sanayev.
He had lost to Uguev once before in the world champi-
onship final in 2019. “The World Championship is
tougher...At the Olympics, it's relatively easier because the
number of bouts we compete in are fewer and we get more
time to rest,” Dahiya said.
Rest,however,was something he didn't properly get be-

Date : August 5, 2021
Place : Noida

fore the final.

Notice is hereby given pursuant to Regulation 29 read
with Regulation 47 of the SEBI (Listing Obligations and
Disclosure Requirements) Regulations, 2015 that a
meeting of the Board of Directors of the Company will
be held on Friday, 13" August, 2021 inter alia, to
consider and approve the Un-audited financial results
for the first quarter ended 30" June, 2021 (Q1) and to
consider redemption of 2% Redeemable Optionally
Convertible Cumulative Preference Shares of Rs.10/-each.

This information is also hosted on the Company’s
website at www.ruttonsha.com and may also be
accessed on the Stock Exchange website at

www.bseindia.com

For Ruttonsha International Rectifier Ltd.

Innovative product delivery systems.

One of the top 5 players in CDMOs in India in terms
of revenue*, Windlas operates three strategic
business verticals — CDMO Services and Products;
Domestic Trade Generics and Over-the-counter
Brands, and Exports.

e Long-term relationships with Indian pharmaceutical companies

e Consistent track record of financial performance

e Our trade generics are sold through our distribution network of
703 stockists and distributors

e Served 204 domestic CDMO customers in Fiscal 2021 with a
portfolio focused on fast growing chronic & sub-chronic
segments

e Expanding into high growth Injectables segment

Sd/- == =
Place - Mumba Bhavin P Rambhia Efficient manufacturing.
Date — 5" August, 2021 Company Secretary

Robust R&D capabilities.
Creating value for customers.

WINDLAS BIOTECH LIMITED

*(Source: CRISIL Report)  *as of March 31, 2021

Windlas Biotech Limited is proposing, subject to receipt of requisite approvals, market conditions and other considerations, to undertake an initial public offering of its Equity Shares and has filed the Red Herring Prospectus dated July 24, 2021 with the Registrar of Companies,
Uttarakhand on July 25, 2021. The Red Herring Prospectus is available on the websites of the Securities and Exchange Board of India, BSE Limited and National Stock Exchange of India Limited at www.sebi.gov.in, www.bseindia.com and www.nseindia.com, respectively, and
on the websites of the Book Running Lead Managers i.e. SBI Capital Markets Limited, DAM Capital Advisors Limited (Formerly IDFC Securities Limited) and IIFL Securities Limited at www.sbicaps.com, www.damcapital.in and www.iiflcap.com, respectively. Potential investors
should note that investment in equity shares involves a high degree of risk and for details relating to such risk, refer the Red Herring Prospectus which has been filed with the Registrar of Companies, Uttarakhand including the section titled “Risk Factors” on page 19 of the Red
Herring Prospectus. Potential investors should not rely on the Draft Red Herring Prospectus dated May 13, 2021 filed with SEBI on May 14, 2021 for making any investment decision.

The Equity Shares offered in the Offer have not been and will not be registered under the U.S. Securities Act of 1933, as amended (the “Securities Act”) or any other applicable law of the United States and, unless so registered, may not be offered or sold within the United States,
except pursuant to an exemption from, or in a transaction not subject to, the registration requirements of the Securities Act and applicable state securities laws. Accordingly, the Equity Shares are only being offered and sold (i) within the United States only to persons reasonably
believed to be “qualified institutional buyers” (as defined in Rule 144A under the Securities Act, “Rule 144A”) in transactions exempt from, or not subject to, registration requirements of the Securities Act, and (ii) outside the United States in offshore transactions in reliance on
Regulation S under the Securities Act and pursuant to the applicable laws of the jurisdictions where those offers and sales are made. There will be no public offering of the Equity Shares in the United States. Adfactors
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PUBLIC NOTICE

SAPANA VINAYAK SONAWANE & VINAYAK
MESUJI SONAWANE member of the
GOLDEN NEST-*, SONAM ASHISH CHD.
LTD., having address at, Phase-VIIl, New
Golden Nest, Mira Bhayander Road,
Bhayander (E)., Dist. Thane - 401 105., and
holding Flat No. 201, Wing-G, in the building of|
the Society, died on 14/04/2021 & 13/12/2012
respectively without making any nomination.
SMT. PUSHPAVINAYAK SONAWANE applied
for sole membership of the society The society
hereby invites claims or objection from the heir
or heirs or other claimant or claimants/ objector
or object to the transfer of the said shares &
interest of the deceased member in the capital
/ property of the Society within a period of 15
days from the publication of this notice, with
copies of such documents and other proofs in
support of his / her/ their claims / objections for
transfer of shares and interest of the deceased
member in the capital / property of the Society.
If no claims / objctions are received within the

period prescribed above, the Society shall be
free to deal with the shares and interest of the
deceased member in the capital / property of
the Society in such manner as is provided
under the bye-law of the Society. The claims /
objections, if any, received by the Society,
transfer of shares and interest of the deceased
member in the capital / property of the Society
shall be dealt within the manner provided
under the bye-laws of the Society. A copy of the
registered bye-laws of the Society is available
for inspection by the claimants / objectors, in
the office of the Society / with the secretary of
the Society between 10.00 A.M to 6.00 P.M
from the date of publication of the notice till the
date of expiry of its period.
For and on behalf of,

The GOLDEN NEST-8, SONAM ASHISH LTD.
SECRETARY / CHAIRMAN [JETERETIEENCE(3)

PUBLIC NOTICE

Shri Omprakash B. Lahoti, the bonafide member
of Madhuban Premises Cooperative Housing
Society Ltd., situated at S.V. Road, Goregaon
(West), Mumbai-400104 and holding Flat No.
301 on Third Floor of the building of the Society,
has reported to the Society that the Original
Share Certificate has been lost/misplaced
and application has been made for duplicate
Share Certificate. The Original Registered
Sale Agreement dated 20th December, 1965
has also been misplaced/lost or stolen.

The Society hereby invites claims and objections
from claimants/objector or objectors for issuance
of duplicate Share Certificate within the period
of 14 (fourteen) days from the publication
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PUBLIC NOTICE

Notice is hereby given that Mr. Ajeykumar Sadanand Jadhav, occupant of Tanement
No. 6254 in Bldg. No. 241, Devgiri Kutir Co-operative Housing Soc. Ltd., Pantnagar,
Ghatkopar (East), Mumbai-400 075.
Late Sadanand Mohan Jadhav was the original allotee of tenement, Share certificate
No. 31 to 35 was issued in the name of Late Sadanand Mohan Jadhav on the formation
of Society which was now misplaced. Late Sadanand Mohan Jadhav had made a will
and adoption deed in favour of Mr. Ajeykumer Sadanand Jadhav nephew. Late
Sadanand Mohan Jadhav expired on 26/07/1983 and his wife Late Vishakha Sadanand
Jadhav expired on 11/03/2008. MHADA has issued NOC for transferring the tenement
inthe name of my client Mr. Ajeykumar Sadanand Jadhav.
On behalf of my client Mr. Ajeykumar Sadanand Jadhav, the undersigned advocate
hereby invites claims of objections from other heir/s or claimant/s or objector/s for the
transfer of the said shares and interest of the deceased member in the property of the
society in favour of the client within a period of 30 days from the publication of this
notice, with copies of proofs to support the claim/objection at below mentioned
address, If no claims/objections are received within the period prescribed above, the
society shall be at the liberty to transfer the share of the deceased in the manner
provided under the laws.
Sd/-
RAJESH C. KARAMKAR
Advocate High Court
Office Add.: Near Ramai 14/23
Resi.: 48/443, Ramabai Ambedkar Nagar, Ghatkopar (East), Mumbai - 400 075.
Mob.: 9892635910

Place : Mumbai Date: 06.08.2021

CORNUCOPIA CONSUMER VENTURE ADVISORY LLP
601, 6TH Floor, Fortune Heights, 29th Road, Bandra West, Mumbai-400050
LLPIN: AAN-8919

Email id: manu@sauce.vc

In the matter of sub-section (3) of Section 13 of Limited Liability Partnership Act,
2008 and rule 17 of the Limited Liability Partnership Rules, 2009 In the matter of
the Limited Liability Partnership Act, 2008, Section 13 (3) AND In matter of
CORNUCOPIA CONSUMER VENTURE ADVISORY LLP having its registered
office at Maharashtra-400050.

CORNUCOPIA CONSUMER VENTURE ADVISORY LLP being the Applicant

PUBLIC NOTICE

Notice is hereby given to the General Public that the LLP proposes to make an
application to Registrar of Companies under Section 13 of the Limited Liability
Partnership Act, 2008 read with Rule 17 of LLP Rules, 2009 for change in address
of Registered Office of the LLP from 601, 6th Floor, Fortune Heights, 29th Road,
Bandra West, Mumbai-400050 to M-11 Tara Apartment Kalkaji, Near New Green
Field School, New Delhi- 110019 Any person whose interest is likely to be affected
by the proposed change of registered office of the LLP may within 21 days from the
date of publication of notice, deliver or cause to be delivered or send by registered
post his / her objections supported by an affidavit in original, stating therein nature of
interest and grounds of opposition to the Registrar of Companies, Mumbai with a
copy to the applicant at the address mentioned below : 601, 6th Floor, Fortune
Heights, 29th Road, Bandra West, Mumbai- 400050.
For and on behalf of
Cornucopia Consumer Venture Advisory LLP
Sd/-
Mr. Manu Chandra, Designated Partner
DPIN: 05327368

R gesom fafaes

Date : 06/08/2021
Place : Mumbai
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. . . oo of the Society. A copy of the registered bye-laws Eh'l'ﬂ%?ﬁ? ARHGRT=AT §Fh it - -
A 3) w1 S A 2 T e e e, T O @ g gew | | PISTONe 4 TS ATl A ueE ety is avai i i hd ° -
ﬁﬁmm ¥ L e 2 o of the Society is available for inspection by | | ey witeft 6.3 wTea afgaTe Seug gferr (RIS TR areaR) (6.90/- g
. SR AT TG HA I, S TR FX S et e FHwe AT AT R (ST S| e graimantsfobjectors, with the Secretary R e o @ - -
AIGEaTd 4 3. e, g W R A T Yo N H R G e LT T, AT . [EAETE TRl A || ot he Society between 10.00 AM to 4.00 PM T 1S TR FeA | |a s - -
ajf[ﬁ AT SR T2 AT || on working days from the date of the publication| | STEITt. ‘%WW i st S , 5 e
o - PN o v J . 3 . . q B TN g7 EQl 33;1’13«'
POST OFFER ADVERTISEMENT UNDER REGULATION 18(12) OF THE SECURITIES AND EXCHANGE | | 1 il if% =it iy /- | |of the notce tl the date of expiy of s period. | - | TST fRFTRIT 0% WL, RORL| |3 2o fefr favortd crareris ey aeean smo s & afree, 2024 ef et
BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, 3 . AT . T . G For and on behalf of Madhuban @/ < HewTel W A GUA ITE. 30 S, 2039 AN wosedr R e denfie
AS AMENDED WITH RESPECT TO THE OPEN OFFER TO THE PUBLIC SHAREHOLDERS OF -y i . i i wrReTagR Flfd gaffelaT soaa s
4l -1, %7l wra, | Premises Co-op Housing Society Ltd., fawa= 3. @l o e R @t o Bl R o R Sl S s
WHITE ORGANIC RETAIL LIMITED AT A1 e g Sd/- (Hon. Secretary) 2 agwEE Ausht T TR o gevsiore iRz R
Registered Office: 312A, Kailas Plaza Vallabh Baug Lane, Ghatkopar (East), Dt 06.08.2021 T % - 9870704981 | | Place: Mumbai Date: 06.08.2021 F——— T o
Mumbai 400077, Maharashtra, India. Tel: +91-22-25011983; Telefax: +91-22-25011984; Rrri: ot.0¢.2024 (@I 0c42303%)
Email: info@whiteorganics.co.in; Website: www.whiteorganics.co.in - - -
Open offer for acquisition of up to 28,36,080 (Twenty-Eight Lakhs Thirty-Six Thousand and Eighty) fully P I I d t L t d
paid-up equity shares of face value of Rs. 10 /- (Rupees Ten Only) each (“Equity Shares”) representing a P E n u S PI E S I rn I E
§6.00% (T\:ivanty-Si;( per;ent) oé tllle)ExpaEded Vost:lng Share Elapital at ah prifcsv ?f Rs 37.45/- (iupet-lzsLThirty& (Formerly known as Parle Software Limited)
even and Forty-Five Paise Only) per Equity Share payable in cash of White Organic Retail Limite FamE S 39 gl wwoar I i, TS erefiet oft.
(“WORL” or “the Target Company” or “TC”), from the Shareholders of the Target Company by Suumaya CIN:L21000MH1983PLC029128 . i A% BN i \__\Tw% P g
L : i P . il Regd Office : B/6 Knox Plaza, Ground Floor, Mind Space, Malad West, Mumbai-400064 CEUC Tt e I, T TS + UfgaAT Aol SrEeiet e
Retail Limited (hereinafter referred to as “Acquirer”) along with Suumaya Industries Limited (formerly Tel No 40033979, Email: mfo@ industries.com, e www. . com N
known as Suumaya Lifestyle Limited) (hereinafter referred to as “PAC”) (“Offer” or “Open Offer”) par ie par frie ST el 36.TH-3 3 /T Wl FofedoR &Hthes AR 20 FE a9 3¢ e
pursuant to and in accordance with Regulation 3(1) and 4 of the Securities and Exchange Board of India STATEMENT OF UN-AUDITED FINANCIAL RESULTS FOR .., GREFETS T4 =T, A HUTSE, FIGUTET, Aiiaeh (), Ha5-¥000%%
g:::)es;?(rlt;aElBﬁl\;:g:iss.li_t)i;:ngla?i:igs) and Takeovers) Regulations, 2011 and subsequent amendment THE FIRST QUARTER ENDED 30TH JUNE, 2021 STfuT ITTe ‘q’?g’{ AT Sl ST Hag Ter o Hag Iuvw, Higuit ﬁl;gl%
- i i T Jufeel A9 AT AW ATAF ATed AT i=aTehe HYO! ara
This Post Offer Advertisement (“Post-Offer Advertisement”) is being issued by Fedex Securities Private 3 Q(Rupees n (I;akhs excludlzg EPS) (@ @\({:ﬁ )
Limited (formerly Known as Fedex Securities Limited), the Manager to the Offer ("Manager to the offer"), on uarter uarter uarter ear R ’ R
behalf of Acquirer and PAC, in connection with the Offer made by the Acquirer along with PAC, in compliance with PARTICULARS Ended Ended Ended Ended AT ATRTAT AL TG Fot g Y, 3. GREFTATE T A(ATHS oS A T
Regulation 18(12) of the SEBI (SAST) Regulations. 30.06.2021 | 31.03.2021 | 30.06.2020 | 31.03.2021 TR T+t femish 2% W, 2000 s forsht FIRART <ienta Far et S  ft.
This Post Offer Advertisement is to be read in continuation of, and in conjunction with: (a) the Public Unaudited | Audited | Unaudited | Audited AT T HHUTS TTeATehs Forsht o GoAia het ATHoT Tey off. Taeer Foon
Announcement (the “PA”) dated May 21, 2021 ; (b) the Detailed Public Statement (the “DPS”) which was I)  Revenue From Operation - - - 1.49 HHUTE T e ¥R A Rkl SRART siata
published on May 28, 2021 in Financial Express (English, all editions), Jansatta (Hindi, all editions), and Mumbai I} Other Income 87.03 17.85 9.89 64.36 N 32 . Q%j_jo] @ q;r@
Lakshadeep (Marathi, regional edition); (c) the Letter of Offer (the “LoF”) along with Form of Acceptance-cum- ) Total Revenue (I+ll) 87.03 17.85 9.89 65.85 SRS e Wiiett fepfl o Feaia Fefl oo erefiel T et AT
Acknowledgement dated July 12, 2021; (e) the Offer Opening Advertisement and Corrigendum to the Detailed IV) Expenses: AT FTA.
Public Statement published on July 19, 2021 in the same newspapers where DPS was published (the “Offer a) Cost of material consumed - ATz AT g o e H1, AT ARTATT R et ST R e
Opening Public Announcement and Corrigendum”). b) Purchase of stock-in-trade (78.05) forouree we FeT-Catct 3@_"5‘ TR FEfl 9 TediaR FRuam T
Capitalised terms used but not defined in this Post Offer Advertisement shall have same meaning assigned to c) Changes in inventories of finished goods, o R * a *
suchtermsinthe LOF. stock in trade and work-in-progress 78.05 - - 1.49 : R
The Shareholders of the Target Company are requested to kindly note the following information relating to the Offer: d) Employee benefits expenses 1.80 4.82 1147 8.64 T S I8 FSUATd T e i, TR RV S<h I HeR Wieisred
1.| Name of the Target Company | White Organiic Retail Limited e) Finance Costs L 0.01 (0.02) 0.01 - ARETE, URRET, Fegu, efiw, fohl, AR, erfwr, e, wisug, Herh
2.| Name ofthe Acquirerand PAC | Acquirer: Suumaya Retail Limited Q)Do‘etﬁﬁcéitx]sgs amortisation expense Sgg? 9?5 g;g ﬁg% TR o/ fehar e, rfewR, wRa, fore Urew, wEeEiR gw R e 3
EACt zuumaya Industries Limited (formerly known as Suumaya Lifestyle Total Expenses (IV) 88.39 101.26 913 14643 WHN HIUTATE! el T iR WW. ;m:ﬁ G TR a‘mj’q‘rgﬁ[
5 NameoTanagero T Ofer Fg’;; ‘i éecurmesprivate — V)  Profit (+) / Loss (-) before Exceptional and Tax (IlI-IV) (1.35) (83.41) 0.76 (80.28) ¥ (Wen) feaeia wdia wngdieaia @i sEfeE @ gE 9
: VI) Exceptional items - - - - ATATTH TEATAAHE WS HAd, =TT hIE AT el ATed
4.] Name of the Registrar to the Offer| Link Intime India Private Limited ) f'p +) | ) bef A e S i
! VII) Profit (+) / Loss (-) before Tax (V-VI) (1.35) (83.41) 0.76 (80.28) T THTA STl AT A2 ARTAER SU-HRE JHUR e,
5.| Offer Details VIII) Tax Expenses - (28.24) - (30.85)
(a) Date of Opening of the offer | Tuesday, July 20, 2021 1) Current Tax - - - - ﬂ'@/ -
(b) Date of Closure ofthe offer | Tuesday, August03, 2021 2) (Excess) / Short provision for Tax - - - (2.61) I JRA (TR IT M)
6. Date of payment of consideration | Not Applicable, since no Equity Shares were tendered in the Open Offer. ® 3) Deffered Tax - (28.24) - (28.24) o, ward 3, TS SUTEHE, WIERUTST FIR, FIJUTET,
- — IX) Profit (+) / Loss (-) for the period (VII-VIIl) (1.35) (55.17) 0.76 (49.43) . e
7. Details of Acquisitions . X) Other Comprehensive Income (OCI) feis: 05.0¢.20%2 Ffat (Td), Ha5-%000%E.
ﬁf- Particulars g;‘f’lm;e‘i in th‘i Actuals I Items that will not be reclassified to Profit and Loss. - - - -
0. _ er Jocumen i ii.  Income Tax relating to Items that will not be reclassified
7.1.|Offer Price Rs. 37.45 per Equity Share | Rs. 37.45 Per Equity Share to Profit or Loss - - - - m"ﬂ“" E
7.2.|Aggregate number of Equity Shares tendered up to 28,36,080" NIL® iii. - Items that will be reclassified to Profit or Loss - - - - (erafeer ofvg WBE O
7.3.|Aggregate number of Equity Shares accepted up to 28,36,080" NIL® - Q&?{F&ngs;e'atmg to ltems that will be reclassified to (iRl feefiegem SR Wit hitie W) Tgowmd, 3098 9 fEW & sm=d)
74, Siz|e-0|f- tzebOff?fr (Nulmber OfE Eqﬂitysihares Rs. 10.62.11.196 NIL® Total Comprehensive Income i i i A Jutet WgH g TwT Maege fAfie s, MAauI-g 314 00UHTH LR QUHTHIS 06 YU TAT RIS wET uvATH AT
Multiplie by offer price per =qutty are) XI) Total Comprehensive Income for the period (1.35) (55.17) 0.76 (49.43) _ S AT
7.5.|Shareholding of Acquirer before Share XIl) Paid up Equity Share Capital (Face Value of Rs.10/ each) 1,400.00 1,400.00 1,400.00 1,400.00 y | Fie wwE T STeR HigE goaRed TEee ffies
Purchase Agreement (“SPA”) and Public NIL NIL XIll) Other Equity 3 | v T A £0.03.2530
Announcement (No. & %) XIV) Earnings Per Share (of Rs.10/- each) (not annualised) 3 | v wifuswnsiata wiaie ot oAt e, wey, qo
7.6.|Equity Shares Acquired by way of Share 1) Bgsic (Rs.Per Share) (0.01) (0.39) 0.01 (0.35) Ty /Hiefie WS R
Purchased Agreement (“SPA”) . . (2) Diluted (Rs.Per Share) (0.01) (039 0.01 (0:35) ¥ |Fiie R B dieE FEE | 4310 00ATHE R QG 08 x4 E
* Number ] ] 60,00,000 60,00,000 1 The unaudited financial results for the quarter ended 30th June, 2021 have been reviewed by the Audit Committee and approved by [wtfen afrea sitaa FwHiw
* % of Fully Diluted Equity Share Capital 55.01 % 55.01 % the Board of Directors at their meeting held on 05th August,2021. The unaudited Financial Results are prepared in accordance with . |@iiie wvER dieigd wEtea @ -y /b, TeraEIFE I A,
7.7.|Equity Shares Acquired by way of Open Offer Companies (Indian Accounting Standard) Rule, 2015 as prescribed under Section 133 of the Companies Act, 2013. TR FRGA (FE STHCATE) T HaE-¥00103.
«  Number up to 28,36,080" NIL® 2 The figure for the quarter ended 31st March 2021 are the balancing figures between the audited financial figures in respect of the full & |=iuie il weula fearsart e 0%.0¢.203% TSt wTH wHEiUadl JeEmEeR
+ % of Fully Diluted Equity Share Capital 26.00 % financial year and unaudited published year to date financial figures upto 31st December 2020. buckitct mﬁmwmm e 2?.:;;%?2 gﬁm
: : ; I 3 The Company has a subsidiary named "PSL Recycling Private Limited" . We would like to inform that as on 30th June 2021, there LN - i g T STE
78.|E hares A Detailed Publ
8 Stqautgngn? res Acquired after Detailed Public have been no transactions with the said subsidiary other than the payment of share capital. Since there have been no transactions ﬁ q(m” e, o =erieg i 12.00.2032
+ Number of Shares Acquired NIL NIL and since the same is not material, the Company has not submitted Consolidated Results for the Quarter ended 30th June 2021. _ =)
. Pri h 4 The Company has two reportable segment i.e Infrastructure and Real Estate and Trading. In accordance with Indian Accounting o | feemesaitl s s wE 0¢.0%.20%%
Price of the Shares Acquired , . : ! s
« % of the Shares Acquired Standards (Ind-AS 108), the Company has disclosed Segment results in the Financial Results. . _
79 |Post Offer shareholding of Acaurer 5 Items of Incomes/Expenses/Assets/Liabilities including borrowings/advances, provision for various taxes, common administrative ¢ |t ?WW AT . o 3“'“:;“%“
., Number 9 q 88.36.080 © 60.00.000°4 expenses, etc., which are not directly attributable/identifiable/allocable to an operating segment have been shown as Unallocable items. ;m-;; e /i {{L@;ﬁ/{i@ 2088/ zlzgkso o
« 9% of Fully Diluted Equity Share Capital é1 61‘7 ’55’010/ 6 TheFigures have been regrouped and/or reclassified wherever necessary. T ; g
.01% .01% . . o, IS fosE e
710, Pre and Post Offer shareholding of Public S e [ e [ | e 7 Segment wise Revenue Results and Capital Employed A= 7, T8 F.04, AT T, 3T (qf),
Shareholders [ G| e alr]| 1A ar | Fes & Quarter Quarter Quarter Year gag-x0080%. $-%w: jupiter.legal@yahoo.in
Ended Ended Ended Ended ;
+ Number 49,08,000 | 20,71,920 | 49,08,000 | 49,08,000 Y0 | siafE oua S ST 206, FEEE forgem W, 30 A, e T
- %ofFully Diluted Equity Share Capital | 4499% | 1899% | 4499% | 4499% PARTICULARS 30-05:_‘:2; 31\-03-5031 30-06-;‘:23 31\-03-_':’031 wn ETW L E, 5%? (e,
p — — - naudite udite naudite udite -¥0080¥. sanjay@jupiterlegal.in
(a) No Equity Shgre; havg peen tendered in this Open Offer. The same has been certified by the Registrar to the Segment Revenue %% | e " wArh sifan e %£.0¢.%03%
Open Offer vide its certificate dated August 04, 2021. a. Infrastructure & Real Estate ) ) ) B
(b) Assuming full acceptance of the Offer. b: Papers, Waste Papers & Allied Products 87.03 17.85 9.89 65.85 h :‘?fg WW Srrr( v 3 ﬁ:jé( Tﬂ e
(c) The Acquirer has entered into the SPA with the Seller, pursuant to which the Acquirer has agreed to acquire Net Sales/Income From Operation 87.03 17.85 9.89 65.85 sita AR o, B e
60,00,000 (Sixty Lakhs) Equity Shares and as on the date of this Post Offer Advertisement, the same is in the S t Result
rocess of transfer. egment Resiis Ye | T S st e e T
p > : ) o ) ) a. Infrastructure & Real Estate - - - - TRV HEE waeHl s T
(d) Assuming full acceptance of offer of 28,36,080 (Twenty-Eight Lakhs Thirty-Six Thousand and Eighty) Equity b. Papers, Waste Papers & Allied Products 504 17.85 989 64.36 (e ateRa e TR)
z_haresd agt{/aﬁqul;l/t;on tlérot{?f; Sth’Z\o;_G0,0tObOOO (Sixty Lakhs) Equity shares aggregating upto 55.01% of the Less: Interest and Finance Charges 0.01 (0.02) 0.01 i o o) — Saf: Pitps7Ibblgovinomeldownioads
Xpanded Yoling ohare Laprialorthe Jarget Lompany. - , _ Total Segment Result before Tax 5.03 17.87 9.88 64.36 a) s wffe s e A @R A,
8. The Acquirer along with its Directors and PAC severally and jointly accept full responsibility for the information Less: Other Unallocable Expenditure 6.38 101.28 9.12 144.64 AR STEEH SEEI
contamed|r.1th|sPostOﬂerAd\{eﬂlsemeqtandalspfortheobl|gat|oqsunderSEBI(SAST_) Regylaﬂons. o Total Profit before Tax (1.35) (83.41) 0.76 (80.28) T e T A T A, e 12.00.20% O @9 () 3ch/@?ﬂ/@ﬁ /078 e
9. Acopy of this Post Offer Advertisement will be available on the website of SEBI (www.sebi.gov.in), BSE Limited Capital Employed e WrgE geE T Ffirae Al I o wAS T s e
(www.bseindia.com), the Target Company (www.whiteorganics.co.in), Manager to Offer (www.fedsec.in) & (Segment Assets - Segment Liabilities) wrg s, gof AEder fien s @l ferid ov.0c.k03¢ Tl m‘mm REELE
Registrar to Offer (www.inkintime.co.in). a. Infrastructure & Real Estate 1,723.40 1,718.40 172340 | 1,71840 . Wéj‘g‘[ T o gj“ﬁ m ”fﬁg‘w‘“ 1R.06.203% T ¥t (s
ISSUED BY THE MANAGER TO THE OFFER ON BEHALF OF THE ACQUIRER b. Papers, Waste Papers & Allied Products 400.03 33147 352.44 33147 ireft i S e ff ’ S ’ 0 2 A, 00 WA T
FEDEX SECURITIES PRIVATE LIMITED ¢. Unallocable (97.94) (23.03) 1.19 (23.03) T S U SERAES 2¢.0¢.303%, o Tl @l e QoA a W .
B 7, 3rd Floor, Jay Chambers, Dayaldas Road, Vile Parle (East), TOTAL CAPITAL EMPLOYED 2,025.49 2,026.84 2,077.03 2,026.84 ek TR TS g [ ek (g TEuTas el HUSd. HEeed HITETh qeE hETR
Mumbai-400057, Maharashtra, India. | Tel No.: +91 81049 85249 | Fax No.: 022 2618 6966 By order of the Board of Directors 9 FAAR A @A oA [ AR, TeRR e fagd wawa awet .
E-mail: mb@fedsec.in | Website: www.fedsec.in | Contact Person: Yash Kadakia For Parle Industries Limited Al &9 43 @ g Aofedfn foadia o g diede o sfig sfafd o Few
SEBI Registration Number: INM000010163 | Investor Grievance E-Mail: mb@fedsec.in Sd/- @ .13 W A i S S e g sfafd s fas e,
. Place: Mumbai Rakeshkumar D. Mishra AT G el $EY QU A1 Hedrd ST FRATE el SES.
Date : August 95' 2021 ace: vMumbai Exe-Director SFafm BT WA AT e o HAR Aferd
Place : Mumbai Date: 5th August, 2021 DIN: 06919510 forier & foamTon: ot.0¢.203%, Had






